State Vs Sunil @ Kalu
FIR No: 303/2014
under Section 302/307/34 IPC

PS: Subzi Mandi
21.05.2020

Present: Ld. Addl. PP for State.

Ld. Counsel for accused/applicant.

Heard, Perused.

Ld. Counsel for accused/applicant submits that application
in hand has been filed on behalf of accused/applicant Rakesh @
Sunny for grant of interim bail for a period of 45 days on the ground
that father of accused/applicant is suffering from Kidney problem since
long and the doctors have advised him surgery which is to be
nerformed on 01.06.2020. Ld. Counsel submits that the brother of
accusedifapplicant is residing separately and he never cares/look after
their father. Mother of accused/applicant had taken father of
accused/applicant to hospital with the help of neighbours.

As per report filed by 10, the documents annexed with the
application are found to be correct/genuine. In his report, 1O has stated
that father of accused/applicant is residing at Uttam Nagar, Delhi
alongwith his wife. It is further stated that accused/applicant is a
habitual offender and is involved in several cases. Brother, sister and

mother of accused/applicant are very much there to look after the
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father of accused/applicant.
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State Vs Sunil @ Kalu

FIR No: 303/2014
under Section 302/307/34 IPC
PS: Subzi Mandi

| have duly considered the rival submissions. | have
perused the record carefully.

perusal of record shows that accused/applicant is involved

in a case of murder, attempt to murder as well as some other cases.

Other family members of accused/applicant i.e. his mother, sister and
his brother are very much there to look after his father. Allegations
against accused/applicant are of very serious nature.

Keeping in view the aforesaid facts and circumstances, |
find no merits in the present application. The same is hereby

dismissed and disposed of accordingly. %W@
r

{Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020




State Vs Sunil @ Kesto
FIR No: 491/2015
under Section 307/34 IPC
PS: Subzi Mandi

21.05.2020

present:  Ld. Addl. PP for State,
Ld. Counsel for accused/applicant.

Heard. Perused.

Ld. Counsel for accused/applicant submits that application
in hand has been filed on behalf of accused/applicant Rakesh @
Sunny for grant of interim bail for a period of 46 days on the ground
that father of accused/applicant is suffering from Kidney prablem since
long and the doctors have advised him surgery which is 10 be
performed on 01.06.2020. Ld. Counsel submits that the brother of
accused/applicant is residing separately and he never cares/look after
their father. Mother of accused/applicant had taken father of
accusedfapplicant to hospital with the help of neighbours.

As per report filed by 10, the documents annexed with the
application are found to be correct/genuine. In his report, 10 has stated
(hat father of accused/applicant is residing at Uttam Nagar, Delhi
alongwith his wife. It is further stated that accused/applicant is a
habitual offender and is involved in several cases. Brother, sister and
mother of accused/applicant are very much there to look after the
father of accused/applicant.

o
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State Vs Sunil @ Kesto
FIR No: 491/2015
under Section 307/34 IPC
PS: Subzi Mandi
| have duly considered the rival submissions. | have

perused the record carefully.

Perusal of record shows that accused/applicant is involved
in a case of murder, attempt to murder as well as some other cases.
Other family members of accused/applicant i.e. his mother, sister and
his brother are very much there to look after his father. Allegations
against accused/applicant are of very serious nature.

Keeping in view the aforesaid facts and circumstances, |

find no merits in the present application. The same is hereby
dismissed and disposed of accordingly. u\’
/?_1 (, £

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020




State Vs Aakash
FIR No: 120/2020

under Section 308/34/188/269/270 IPC

PS: Timarpur

21.05.2020

Present:  Ld. Addl. PP for State
Ld. Counsel for accused/applicant.
ASI Bhushan i.e. |0 is also present.

Heard. Perused.

Ld. Counsel for accused/applicant submits that accused/
applicant was arrested on 13.05.2020. Injuredivictim namely Kushal has
been discharged from Hospital on very next day of the incident. It is further
submitted that accused/applicant is neither a previous convict nor he was
involved in any other case of similar nature.

IO has admitted that injuredivictim was discharged from
hospital on the very next day and accused/applicant is neither a previous
convict nor he was involved in any other case.

Keeping in view the aforesaid facts and circumstances,
accused/applicant is admitted to court baif on his furnishing personal
bond in the sum of Rs.15,000/- with one surety in the like amount to
the satisfaction of the Duty MM concerned.

Copy of order be given dasti to 10, Ld. Counsel for
accusediapplicant and be also sent to the court of Ld. Duty MM as well as
concerned Jail Superintendent.

Application stands disposed of acccrdirf‘ljr.

Sl
{Deepak Da

ASJiSpecial Judge, NDPS
(Central) Tis Hazari Courts
Delhif21.05.2020







State Vs Sunny
FIR No: 120/2020

under Section 308/34/188/269/270 IPC

PS: Timarpur

21.05.2020

Present Ld. Addl. PP for State.
Ld. Counse! for accused/applicant.
AS| Bhushan i.e. 10 is also present.

Heard. Perused.

Ld. Counsel for accusedfapplicant submits that accused/
applicant was arrested on 13.05:2020. Injuredvictim namely Kushal has -
heen discharged from Hospital on very next day of the incident. 1t is further
submitted that aceused/applicant is neither a previous convict nor he was
involved in any other case of similar nature.

IO has admitted that injuredivictim was discharged from
hospilal on the very next day and accusedfapplicant is neither a previous
convict nor he was invalved in any other case.

Keeping in view the aforesaid facts and circumstances, v
accused/applicant is admitted to court bail on his furnishing personal
bond in the sum of Rs.15,000/- with one surety in the like amount to
the satisfaction of the Duty MM concerned.

Copy of order be given dasti 10 10, Ld. Counsel for
accused/applicant and be also sent to the court of Ld. Duty MM as well as

concerned Jail Superintendent.

Application stands disposed of accordigly.
L ‘w’w

FAl
(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/21.05.2020




State Vs Naresh Singhal
FIR No: 182/2019
under Section 409 IPC
PS: Lahori Gate

21.05.2020

Present:  Ld. Addl. PP for State.
Ld. Counsel for accusedfapplicant with accused/applicant

{on interim bail),

Heard. Perused.
Ld. Counsel for accused/applicant submits that matter has
been compromisedisettled between parties and last installment of i
Rs.2.50 Lacs is to be paid to complainant/victim in Hon'ble High Court ™
of Delhi at the time of quashing of present FIR. Ld. counsel submits
that present application be adjourned for 27.07.2020.
Request is allowed.
Now 1o come up on 27.07.2020 for further proceedings as
per law. B :
interim order to continue till NDOH.

&
(Deepak Dabas) !
ASJISpecial Judge, NDPS
{Central) Tis Hazari Courts
pelhif21.05.2020




e Vs Sunil Bihari
R No: 605/2017
under Section 302!1208134}291!1?4& IPC
PS: NDRS

21.05.2020

Present:  Ld. Addl. PP for State.
Ld. Counsel for accused/applicant.

Heard. Perused.
Bail application is adjourned for 23. 2020 as requested
by Ld, Counsel for accused/applicant. mﬁ)
¥ G 2
2\
(Deepak.t)abas)
ASJiSpecial Judge, NDPS

(Central) Tis Hazari Courts
pelhil21.05.2020




State V's Amit @ Akash

FIR No: 193/2019

under Section 302/323/34 IPC rlw Section 25/27 Arms Act
PS: Prasad Nagar

21.05,2020

present:  Ld. Addl. PP for State.
Ld. Counsel for accused/applicant.

Heard. Perused.

Ld. Counsel for accusediapplicant seeks adjournment for
filing fresh application as well as additional documents. Same is
granted.

Now to come up on 23.05.2020 for disposal of present

application. 'j,ﬁ ‘1’3

&
{Deepak Dabas)

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/21.05.2020




State Vs Kanhaie Jha

FIR Mo: 166/2017

under Section 395/398/468/471 IPC & Section 25 Arms Act
PS: Subzi Mandi

21.05.2020

Present:  Ld, Addl. PP for State.
Ld. Counsel for accusedlapplicant.

Heard, Perused.

Report has been received from Medical Officer Incharge,
Central Jail No.10, Rohini, Delh.

Ld. Counsel for accused/applicant speks adjournment for
taking proper instructions, Same is granted.

Now to come up on 01.06.2020 for disposal of present
application.

Fresh report regarding medical condition of accused/

applicant be called from concerned Jail 5u§§:intendem.

2

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazarl Courts

Delhif21.05.2020




State Vs Samim
FIR No: 98/2019
under Section 364A1395/412/34 IPC
PS: Gulabi Bagh
21.05.2020
Present: Ld. Addl. PP for State.
Ld. Counsel for accused/applicant.

Heard. Perused.

Ld. Counsel for accused/applicant submits that present application
has been filed on behalf of accused/applicant named above for grant of interim
bail for a period of 30 days/45 days/60 days on the ground that pandemic of
COVID-19 is spreading very fast. Accused/applicant is having two minor
children and is only eaming member of his family. Father of accused/applicant
is serving in Railway Protection Force and is a permanent employee of the
same.

Though no report has been received from 10 gua present
application but the application in hand is meritless on the face of it. The
minimum punishment for offence under Section 364A IPC is life imprisonment.
Merely because accused/applicant is having two minor children in itself is no
ground for grant of interim bail as wife of accused/applicant as well as his
father (who is serving in RPF) are very much there to look after the minor
children.

Keeping in view the totality of facts and circumstances, | find no
merits in the present application. The same is hereby dismissed and disposed
of accordingly.

Copy of order be given dasti to Cum@l/fur accused/applicant as

Sl

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020

requested.

AW

-
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State Vs Saubhagya @ Rahul
FIR No: 149/2017

under Section 302/397/394/411/120B/34 IPC
PS: Sarai Rohilla

eant Ld. Addl. PP for State
L. Counsel for accused/applicant
Heard. Perused

Ld. Counsel for accused/applicant seeks adjournment or

around that main/reqular case is pending before this Court and the
ame is fixed for 01.06.2020. Same is granted

Now to come up on 01.06.2020 for disposal of present
ipplicaton I-I[
1§ Fol

o/ -. -,‘l. '.,l"' 0l
(Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazarl Courts

Delhi/21.05,2020
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State Vs Mangale @ Lala
FIR No: 149/2017

under Section 302/397/394/411/120B/34 IPC
PS: Sarai Rohilla

21.05.2020

Present:  Ld. Addl. PP for State.
Ld. Counsel for accused/applicant,

Heard. Perused.

Ld. Counsel for accused/applicant seeks adjournment on
the ground that main/regular case is pending before this Court and the
same s fixed for 01.06.2020. Same is granted.

Mow to come up on 01.06.2020 for disposal of present

application.
P

(Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020
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State Ve Rabhul

FIR Mo 28812019

under Section 392/284/2971411/24 IPC
P5: Sarai Rohilla

Agdl, PP lor State
Counsel for accused/apphcant

AS] Ashok Kumar i.e. 10 is also present

Heacd. Perused

I has filed reporl. The same be taken on record.

Ld. Cowunsel for accused/applicant has filed some
documents pertzning o medical condition of mother of accused/
apphcant. Copy suppled 1o 10.

10 seeks nme 1o verfy the said documents. Time is

Sranted
Mow o come up on 27.05.2020 for verification of said
socuments as well as disposal of present application
IO shall appear in person on NMDOH alongwith report.

L o
(Deepak Dabas)
ASJSpecial Judge, NDPS
{Central) Tis Hazari Courts
Deihif21.05.2020
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State Vs Altaf

FIR No: 359/2018

under Section 302/324/325 IPC
PS: Sarai Rohilla

21.05.2020

Present:  Ld. Addl. PP for State.

Ld. Counsel for accused/applicant.

Heard. Perused.

Inspite of repeated calls/passovers, neither 10 has
appeared nor report has been received from him.

Report be called from 10/SHO Concerned for 26.05.2020.

(Deepak Dabas)
ASJiSpecial Judge, NDPS
(Central) Tis Hazari Courts

Delhif21.05.2020

mofd- 98128183
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State Vs Deepak
FIR No: 60/2017

under Section 392/397/457/411/34 IPC riw Section 25/27 Arms Act
PS: Roop Nagar

21.05.2020

Present:  Ld. Addl. PP for State.
Sh. S.B. Shaily, Ld. LAC for accused/applicant.

Heard. Perused.
Inspite of repeated calls/passovers, neither [0 has
appeared nor report has been received from him.

Report be called from I0/SHO Concerned for 28.05.2020.

N
s

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courls

Delhi/21.05.2020




State Vs Md Nazim

FIR No: 17/2020

under Section 392/394/411/34 IPC
PS: Daryaganj

21.05.2020

Present: Ld. Addl. PP for State.
Sh. S.B. Shaily, Ld. LAC for accused/applicant.

Heard. Perused.
Inspite of repeated calls/passovers, neither 10 has
appeared nor report has been received from him.,

Report be called from 1Q/SHO Concerned for 28.05.2020.
W, i
w

(Deepak Dabas)
ASJ/Special Judge, NDPS
{Central) Tis Hazari Courts

Delhi/21.05.2020




State Ve Abdul Jabbar

IR No; 3542016

under Section 3041397 IPC
S ODRS

11.08.2080

Present  Ld, Addl PP for State.
Sl 9. Shally, Ld. LAC for accused/applicant.

Heard, Perused
inspite ol repeated calls/passovers, neither 10 has

appearad nor report has been received from him.
Repoit be called from 10/SHO Concerned for 28.05.2020.

b e
3@2\%
(Deepak Dabas)
ASJ/Special Judge, NDPS
{Central) Tis Hazari Courts
Delhi/21.05.2020




State Ve Gulshan @p Monty
FIR Mo 30/2018

vinder Section

T 2TIG5134 1P

P Kamba Market

e T T 0S8 2020

1 Ton accusecrappic i

Co '
v, Pernised

Counsel lor accusediapplicant has filiadd copy of ¢
edlapplicant. Tha ¢ v e taken on record

e of  epeated  callSIpassovers, e

pron has been recenved from him

0 appéar o person alongwith report

velaai

et RRRA R
(Deepak Dabas)

ASJSpecial Judge, NDP:
wral) Tis Hazan Courts

L it
Dethii21.05.2020

PR TR YTTNCY

IS HAZART COURT, DELHL

1

Vs per request of Ld, Coungel fog \: cusedinpplicant
\

has

on 29.05.2020




State Vs Rahimuddin

FIR No: 35/2020

under Section 392i34 IPC
PS: Kamla Market

nt Ld. Addl. PP for State
Ld. Counsel for accused/applicant
SI Girrgj 1.e. 10 is also present

Heard. Perused

Application in hand is |

reby disposed of as withdrawn as
quested by Ld. Counsel for accused/applicant

. Attestedicertified copy of order dated 12.05.2020 passed
Duty MM be returned to Ld. Counsel for accused/applicant as
quested, after retaining photocopy thereof on record

Copy of present order be also given dasti to Ld. Counsel
)

for accused/applicant as requested '1| o
. Qq A _«f.-\f‘”'
Ll
— 11>

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020




State Vs Raja @ Achu

FIR No: 288/2019

under Section 394/397/411/34 IPC
PS: Sarai Rohilla

~

21.05.2020

Present: Ld. Addl. PP for State.
Ld. Counsel for accused/applicant.
ASI Ashok Kumar i.e. 10 is also present.

Heard. Perused.
Ld. Counsel for accused/applicant submits that

accused/applicant has been falsely implicated in this case. It is further

submitted that complainantivictim failed to identify the
accused/applicant i.e. Raja @ Achu in Judicial TIP proceedings.
Accused/applicant was arrested on 22.09.2019 and he is JC since
then. Investigation of the case has already been completed and the
mobile phone allegedly recovered from the possession of accused/
applicant was planted upon him.

On the other hand, |0 has stated that face of
accused/applicant is clearly visible in the CCTV Footage collected
from the spot.

| have duly considered the rival submissions. | have
perused the report carefully.

Investigation of the case has already been completed and
even chargesheet has been filed. One mobile phone has been

Al
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State Vs Raja @ Achu
FIR No: 288/2019
under Section 394/397/411/34 IPC
PS: Sarai Rohilla

allegedly recovered from the possession of accused/applicant.

Complainant/victim failed to identify accused/applicant in Judicial TIP
Proceedings. Conclusion of trial is likely to take time.

Keeping in view the aforesaid facts and circumstances as
well as pandemic of COVID-19, accused/applicant is admitted to
court bail on his furnishing personal bond in the sum of
Rs.15,000/- with one surety in the like amount to the satisfaction
of the Duty MM concerned.

Copy of order be given dasti to 10, Ld. Counsel for
accusedfapplicant and be also sent to the court of Ld. Duty MM as well

as concemned Jail Superintendent,
Application stands disposed of accordingly.

Yo

{Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazari Courts
Delhif21.05.2020



State Vs Vinod @ Dada
FIR No: 39/2019

under Section 394/397/307/411/34 IPC & Section 25/27 Arms Act
PS: Lahori Gate

21.05.2020

Present:  Ld. Addl. PP for State.
Ld. Counsel for accused/applicant
(through video conferencing).
S| Sandeep Singh is also present.

Heard. Perused.

Present application has been filed on behalf of
accused/applicant named above for grant of regular bail and in the
alternative for interim bail during pendency of trial of this case.

Ld. Counsel for accused/applicant submits that mother-in- law
of accused/applicant is not well and she is totally dependent upon him. Wife
of accused/applicant is also unable to take care of newly born baby and
assistance of accused/applicant is required for the same.

IO in his report has stated that besides wife of
accused/applicant, mother-in-law of accused/applicant is having another
daughter namely Babita who is married to one David and they are also
residing in same district i.e. Jhajjar, Haryana and hence Babita and her
husband i.e. David can take care of mother-in-law of accused/applicant.

Keeping in view the aforesaid facts and circumstances, | find no

merits in the present application. The same is hereby dismissed and

disposed of accordingly.




State Vs Farhal
FIR No: 140/2019

under Section 302/147/149/34 IPC
PS: Daryaganj

21.05.2020

Present:  Ld. Addl. PP for State.
Ld. Counsel for accused/applicant
(through video conferencing)

Heard. Perused.

Ld. Counsel submits that an application seeking
amendment/correction of some typographical errors in the main interim
bail application has also been filed.

Submissions on application seeking amendment/correction
of some typographical errors heard. The said application is hereby
allowed and disposed of accordingly.

With respect to interim bail application, Ld. Counsel for
accused/applicant submits that application in hand has been filed on
behalf of accused/applicant named above for grant of interim bail for a
period of 60 days on accountoflllnessofhismntheraswellashls
brother. Ld. Counsel submits that apart from accuse no
else is there in the tamﬂyolaccusedfappﬁcantmlmkanerhisaﬁag
mother as well as brother.

10 in his reply has stated that the medical documents
annexed with present apphcanmweremriﬁedandﬂ'tesmiem h
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State Vs Farhal
FIR No: 140/2019
under Section 302/147/149/34 IPC

PS: Daryaganj
found to be correct. 10 has further mentioned that two bail applications
filed on behalf of accused/applicant were dismissed vide order dated
18.04.2020 and 29.04.2020.

| have duly considered the rival submissions. | have
perused the record carefully.

perusal of record clearly shows that apart from
accused/applicant, other family members of accused/applicant are
very much there to look after his ailing mother and also to get her
operated upon as advised by Doctors. The offence in question is very
serious one and the minimum punishment for offence punishable
under Section 302 IPC is life imprisonment.

Keeping in view the aforesaid facts and circumstances, |
find no merits in the present application. The same is hereby
dismissed and disposed of accordingly. Y

g\
 (Despak baba
ASJiSpecial Judge, NDPS
(Central) Tis Hazari Courts

Delhi/21.05.2020




State Vs Sunil @ Maya

FIR No: 303/2014

under Section 302/307/34/120-8 IPC
PS: Subzi Mandi

21.05.2020

present:  Ld. Addl. PP for State.
None for accused/applicant.

Inspite of repeated calls/passovers, none has appeared for
accused/applicant either physically of through video conferencing.
it is already 1.30 PM.




State Vs Dupatewala

FIR No: 20/2015

under Section 302/396/412/34 IPC
PS: Kamla Market

21.05.2020

Present: Ld. Addl. PP for State.
Ld. Counsel for accused/applicant
(through video conferencing).
10 is also present.

Heard. Perused.
TCR be summoned from concerned Court for 23.05.2020.

W g
Bl
(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/21.05.2020
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State Vs Arshad

FIR No: 20/2015

under Section 302/396/412/34 IPC
PS: Kamla Market

21.05.2020

Present:  Ld. Addl, PP for State.
Ld. Counsel for accused/applicant

(through video conferencing).

10 is also present.

Heard. Perused.
TCR bhe summoned from concerned Court for 23.05.2020.

Logr

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhif21.05.2020
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State Vs Bhaskar Sharma @ Bhaskar Bhardwaj
FIR No: 90/2019

under Section 376-DI328/354-D/506/34 IPC
PS: IP Estate

21.05.2020

Present:  Ld. Addl. PP for State.

Sh. Rahul Kumar, Id. Counsel for complainant/victim
alongwith father of complainant/victim,

Ld. Counsel for accused/applicant

(through video conferencing).

Heard. Perused.

A written request has been received from S| Naveen
Kumar seeking some more time to verify the medical papers annexed
with present application.

Time is granted.
I0/SHO concerned to report on 22.05.2020.

0
%ﬁﬁ
(Deepak Dabas)

ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/21.05.2020




State Vs Satish @ Sita & Ors.
FIR No: 12/2011
under Section 392/395/397/34 IPC

PS: ODRS
21.05.2020

Present: Ld. Addl. PP for State.

Ld. Counsel for accused/applicant i.e. Anil @ Lambu
(through video conferencing).

Heard. Perused.
TCR be summoned from concerned Court for 22.05.2020.

/ﬂ‘a/
(Deepak Dabas)
ASJ/Special Judge, NDPS

(Central) Tis Hazari Courts
Delhif21.05.2020




